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SHRI BHUPESH GUPTA: That is all right. I 
will wait. You kindly refresh your memory- 

RESOLUTION RE APPOINTMENT OF A 
COMMITTEE TO CONSIDER AND 

MAKE RECOMMENDATIONS AS TO 
THE TRADES AND INDUSTRIES 

WHICH SHOULD BE NATIONALISED—
continued 

THE VICE-CHAIRMAN (SHRI P. N. SAPRU) 
: Mr. Amolakh Chand, I am calling you now 
so that you may get priority.    You will speak 
at 2-30 P.M. 

SHRI AMOLAKH CCAND (Uttar 
Pradesh): Mr.        Vice-Chairman, 
Sir, ...  . 

THE VICE-CHAIRMAN (SHRI P. N. SAPRU) 
: The House stands adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at two minutes past one of the 
clock. 

The House reassembled after lunch at half 
past two of the clock, MR. DEPUTY CHAIRMAN 
in the Chair. 

MESSAGE FROM THE LOK SABHA 

THE INDIAN RAILWAYS    (AMENDMENT) BILL,  
1950 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by thp Secretary of the 
Lok Sabha: — 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Indian Railways (Amendment) Bill, 1959. 
as passed by Lok Sabha at its sitting held on 
the 12th February, 1959." 

I lay the Bill on the Table. 

J   RESOLUTION    RE    APPOINTMENT 
J   OF  A  COMMITTEE  TO  CONSIDER 

AND MAKE     RECOMMENDATIONS AS 
TO THE TRADES AND INDUSTRIES       

WHICH       SHOULD       BE 
NATIONALISED—continued 

SHRI AMOLAKH CHAND: Mr. 1 Deputy 
Chairman, I presume that the whole House 
would be grateful to our hon. friend, Shri Ram 
Sahaiji for giving us an opportunity to discuss 
the nationalisation policy of the Government of 
India and the reason why we should be grateful 
to him is that these days there is a general talk 
of nationalisation and, therefore, it was a good 
move on his part to bring this motion before 
this House. 

Now, Sir, as far as I am aware, the policy of 
the Government of India after taking over 
from the British as announced in the Industrial 
Policy Resolution of 6th April, 1948 stands 
today as amended later on. And if we look into 
it, what do we find? What is the industrial 
policy of the Government of India? The nation 
has now set itself to establish a social order 
where justice and equality of opportunity shall 
be secured to all people. This is the 
acknowledged principle on which the 
Government of India is functioning and for 
this purpose, as they say in the Industrial 
Policy Resolution, careful planning and 
integrated effort over the whole field of 
national activity are necessary and the 
Government of India propose to establish a 
National Planning Commission to formulate 
programmes of development and to secure 
their execution. Coming to the production side 
they say that for the production of capital 
equipment and goods satisfying the basic 
needs of the people and of commodities the 
export of which will increase earnings by 
foreign exchange, the Government of India are 
taking steps to remedy the situation; in 
particular they are considering steps to create 
a body of men trained in business methods and 
management. The point which I want to make 
clear to the House    is    thai 
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there is     an    established     policy of 
nationalisation and this gives us    an 
opportunity to see how far this policy has been 
implemented, whether or not *he Government 
is prepared, on     the   ! advice of the Planning 
Commission, on the  advice  of the National  
Development Council and on the advice      of  
J Parliament, to abide by their decisions and  
whether there  is  now  any  real  I necessity of 
appointing a committee of Members   of  
Parliament   and   experts   I to lay down 
further policy. 

j 
If we 'look as to what the Govern-   j ment of 
India  has done in  the field   j of 
nationalisation, we can say that the progress so 
far made is not only satisfactory  but  one  on  
which  the  Gov-   ! ernment itself can be 
proud.    Having liquidated  the Princely order,       
and   J having    abolished    zamindaris, jagir-   
j daris etc.,  steps      were      taken      to   ; 
nationalise the Imperial Bank of India,   ] the 
Life Insurance business, and   the   | air    
services—the    Air    India    Inter-   , national 
and Indian Airlines Corporation were     set 
up—and steps      have   i been taken to own 
coalmines and produce  coal,  to  own  steel  
plant       and produce steel.    If you look a bit 
for-   | ward  in  that direction you  will find that 
the Ordnance Factories are taking up the 
manufacture of not only arms and ammunition 
but also goods      of utility, like trucks, jeeps 
etc. 

Now, the      question    arises as      to 
whether all nationalisation should be done at 
the    moment with speed or not.    It would 
have been possible in a country where one takes 
over the Government by means of a revolution. 
But here, as hon. Members are aware, a 
particular process     of taking over   ; was 
followed and as a result of that   i we have 
inherited a bureaucracy and   j as such 
whenever we take up nationa-lisation we find 
that we have to form   | companies and  
corporations managed   . and directed  by  the  
Services.    Now, had it been only a question of 
taking over things and not of implementing   ■ 
Vbe First Five Year Plan, the second   | Plan, 
the  third Plan and so on, one   ' could have 
thought that all the instruments of production as 
well as all the 

instruments of distribution should be owned by 
the State. From the policy of the Government 
of India it is clear that their intention is, and 
their action is, on the lines of nationalising the 
instruments of production as well a* the 
instruments of distribution. We only heard 
yesterday from the Food Minister that the 
Government having taken a decision to 
distribute food-grains, they find that there is not 
adequate administrative machinery. To have a 
successful nationalisation and for satisfying the 
consumers and the citizens, it is essential that 
you should have not only the resources to pay 
compensation for the industries that you may 
nationalise, but you must have efficient 
administrative and managerial personnel. We 
know that the Government of India has created 
a Business Management Pool and that steps are 
taken to equip and train officers from the 
private sector. Now, the question arises 
whether there should be any private sector in 
India or not. Should we allow it; should we 
have all the instruments of production and all 
the instruments of distribution in the hands of 
the Government or should there be a private 
sector? As far as I have been able to understand 
the policy of the Government of India, it is a 
policy of co-existence of the private sector and 
the public sector. 

SHHI SHEEL BHADRA YAJEE: It is not 
for good. 

SHRI AMOLAKH CHAND: Opinions may 
differ. It may be good, it may be bad. 

 
SHRI AMOLAKH CHAND: That is what I 

was just trying to explain. It is not the opinion 
of a few persons which has to count, because 
you will always find difference of opinions. 
There are persons who have developed the 
private sector and have later on handed it over 
to the public sector— I mean the Vizagapatam 
Ship Yard, the   Hindustan   Aircraft  Factory,   
the 
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[Shri Amolakh Chand.] I 
Kolar Goldflelds, etc., etc.    There are interests 
and counter-interests, and if you want to have 
peaceful co-existence in   the  development   of   
the   country, you have to consider the other 
side of the picture also.   The only objection 
that can be taken to the present policy of 
nationalisation is that  the pace is not so speedy 
as a fairly large section of the     people would 
like it     to be. Under these circumstances it 
becomes further necessary to consider what our 
resources   are,  how   much   compensation we  
can pay, whether the particular industry which 
may be suggested in this House should be 
nationalised.    Mr. Bhupesh Gupta has tried to 
say   about   coal,   etc.    He   mentioned some 
of the companies.   Well, I know that as far as 
coal is concerned    the policy of the 
Government of India is very clear, and if he 
had cared    to read the report of the    
Balwantray Mehta  Committee,  he  would       
have Jound that their suggestion is that all 
uneconomic small collieries should be taken 
over either by the State or run by co-operatives  
or      something  like that.   The idea and the 
policy of the Government are to secure all 
means of production which are basic for    the 
industries %nd basic for the daily life of  the 
people of this  great country. Now, Sir, the only 
difference which I could    understand in the     
previous speakers' remarks was that the pace 
was not according to their liking and that it 
should be speeded up.    With reference to that I 
would respectfully submit that whenever the 
Government of India has found that in the inte-
rests of the country it is essential to take over 
any trade or business, it has not hesitated to do 
so, and the latest example is trading in 
foodgrains. 

Sir, the other day we read about the State 
Trading Corporation taking over the jute trade 
to stabilise prices. I would like to submit that 
these are steps in the right direction to nationa-
lise industry and trade, but as the Constitution 
of the country envisages * a compensation for 
such nationalisation, the capacity to pay that is 
not available, and so we have to take steps 

as and when necessary.    Therefore, I submit 
that there is no specific point in  accepting  this      
resolution  except that it has given us an 
opportunity to think about the nationalisation 
policy of the Government of India.    Having the 
Planning Commission, having   the National 
Development Council,    their decisions being 
ratified by Parliament itself, I think at this 
juncture it is not essential that there should be a 
Committee of experts      and Mfembers of 
Parliament only because that is likely to be 
misconstrued by the various States.    As the 
question was put by Dr.  Barlingay,  what would      
be the position of the States?    I would like to 
submit, therefore, that it is essential that the      
National Development Council which comprises 
all the Chief Ministers  of States  should  be  
there; the Planning Commission should make a 
proposal which should come before the    
National   Development    Council, and after 
their decision, it should be implemented by the 
Government    of India  after  a   reference  to  
both  the Houses of Parliament.   If that is done. 
Sir, I do not think there can be any hitch in  the 
matter,  and  with   this perspective it is not 
essential that this House   should   accept   this   
resolution because it does not carry us any fur-
ther.   The     ultimate     decision     will always 
be that of the Government on the report of any 
committee appointed, whether it be a committee 
appointed by the Government of India or a 
committee appointed by Parliament or a 
committee appointed by any    State 
Government qr any other committee. 
Considering all these facts, what I feel is that 
this discussion has given us an opportunity to 
clear our minds about the process of 
nationalisation; it has been a very good and 
educative discussion, and I respectfully submit 
that the matter should rest here. 

SHBI MULKA GOVINDA REDDY 
(Mysore): Mr. Deputy Chairman, I rise to 
support the resolution moved by Mr. Ram 
Sahai which reads as follows: 

"This  House  is   of  opinion     that 
Government should appoint a Com- 
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mittee consisting of Members of 'Parliament 
and persons having expert knowledge of the 
subject to consider and make 
recommendations as to the trades and 
industries which should be nationalised 
having regard to the present situation in the 
country." 

This is a very important resolution. We have 
decided that the aim of the Government is to 
establish a democratic and socialist society. In 
his Address to the joint session of Parliament 
the President was pleased to say in paragraph 
53— 

"It is the policy, and it will continue to be 
the endeavour of my Government, to seek in 
all possible ways to uphold the dignity and 
independence of our land and people and to 
promote our unity and social well-being and 
to build a democratic and socialist society, 
in which progress is sought and attained by 
peaceful means and by consent." 

When we have accepted that this is the policy 
of the Government of India, it is but right that 
we should take steps in that direction. What the 
resolution says is that we should investigate 
what trades and what industries should come 
under public ownership. Yesterday, Sir, I was 
present at a reception given to one Labour 
M.P., who was here in Delhi, and when a 
specific question was asked what means of 
production he would like to be under public 
ownership when the Labour Government came 
into power, he stated that steel should be under 
public ownership, and that fortunately atomic 
energy was already under public ownership. So 
also, Sir, when we have decided that the goal 
•of the present Government is to establish a 
socialist society, it is but right that all the 
means of production should be under public 
ownership. Mr. Bhupesh Gupta has, while sup-
porting this resolution, stated what industries 
should immediately come under public 
ownership and what trades  should be  
undertaken  by  the 

Government.    We are glad that    Ihe 
Government have      decided    to  take 
wholesale trade in  foodgrains  under their 
control.   Foreign trade    has unfortunately not 
been taken up by the Government. Hundreds 
and thousands of crores of rupees are flowing      
as profits into      the hands  of     foreign 
capitalists.    More than Rs. 400 crores of 
profits go to the foreign capitalists whose firms 
are now operating in India and this entire 
foreign trade, if it is undertaken by the 
Government,    wili yield  ample  money  and  
it  will  also earn a good    amount of foreign 
exchange.   Not only is this foreign trade 
undertaken and conducted by foreign firms in 
India, but also even the banks that undertake to 
finance this foreign trade are mostly foreign 
banks.    It is necessary that these      foreign  
banks and these firms which are dealing in 
foreign trade should be entirely under the 
ownership of the State.   There are many  
things  that are already  under public 
ownership, that are owned by the Government    
The Life Insurance Corporation   of   India     is   
there;   the State Bank is    there.    The 
Imperial Bank has been nationalised.   But still 
there are some banks which are not yet 
nationalised by    the Government and they 
should also be nationalised al the earliest.   
Fortunately, two or three years ago, the gold 
mines in Mysore 

   I State were nationalised. Of course, the 
Government of Mysore had to pay very 
heavy compensation because the capitalist 
interests or the vested interests that were 
managing the gold mines had a pull with the 
Central Government and therefore, unneces-
sarily the Mysore Government had tc pay 
very heavy compensation.    There 

  j are also the coal mines which have got to be 
nationalised. Coal is very important. It is a 
basic industry. I do not know why the 
Government has not thought of nationalising 
the coal mines. Especially when the coal 
mines are in the hands of foreigners, they are 
interested not in the social good of the 
country, but in making larger and larger 
profits. Therefore, these coal mines should 
immediately be taken over by the Government 
and they should all be nationalised.   The 

 



629       Nationalisation of    [  RAJYA SABHA ]    Trades and Industries    630

[Shri Mulka Govinda Reddy.] coal mine 
disaster in Chinakuri some ! time ago was 
enquired into. That farcical enquiry should be 
scrapped and a fresh enquiry should be ordered 
and the persons who are responsible for that 
disaster should be brought to book and further, 
that mine should immediately be nationalised. 

Sir, there are tea and coffee plantations. We 
have many coffee planta- '■ tions in Mysore. 
Tea and coffee are major industries, particularly 
tea which earns a very good amount of loreign 
exchange. Most of these tea gardens are now 
owned by foreigners and some of the coffee 
plantations are also owned by them and they 
should jome under public ownership. They are 
major industries. They are making very good 
foreign exchange. It is but right when we are 
really short of foreign exchange that these tea 
and coffee plantations are all nationalised. 
Therefore, this Resolution which is very 
important should be viewed from this angle. 
Some hon. friend just now j said that the 
Government decided that i the wholesale trade 
in foodgrains should come under State 
management. The Food Minister was helpless 
and he stated yesterday that the Government 
had no adequate machinery to implement the 
decision. So, if we appoint a committee to go 
into this , question and examine which trades 
and industries should be nationalised, then we 
will be in a position to know what our resources 
are in man-power and in finance and then we 
can mobilise the man-power, we can train the 
personnel and we can raise resources. J Then 
only can any decision that has been taken by the 
Government and approved by this Parliament 
be implemented effectively and profitably. 
Otherwise, the decisions remain only on paper. 
That is what has happened during the last ten or 
eleven years. Many important policy decisions 
have been taken by the Government and 
approved by Parliament, but they kave not been 
implemented because > we lack either resources 
or personnel.   ; 

SHHI AMOLAKH CHAND: Can the hon. 
Member specify any industry about which the 
Government of India or any State Government 
took a decision to nationalise and failed there-
after in nationalising it? 

SHRI MULKA GOVINDA REDDY: He 
himself quoted that the Government took a 
decision that wholesale trade in foodgrains 
should be the monopoly of the State, but that 
they have not been able to implement that 
decision because the Government had no 
personnel. 

SHRI AMOLAKH CHAND: The hon. 
Member is under some misapprehension. What 
I said was that their decision was taken and 
implementation was going on. But as the 
Minister pointed out yesterday, there are some 
difficulties about the administrative personnel 
and administrative arrangements.   But it is 
going on. 

SHRI MULKA GOVINDA REDDY-It is not 
correct. The Food Minister himself admitted 
yesterday that they have not been able to 
implement the decision of the Government 
because they lack the machinery. 

SHRI T. S. PATTABIRAMAN (Madras): 
Completely misquoted. Please see the record. 

SHRI MULKA GOVINDA REDDY: My 
point is, whenever we take a decision, we must 
be in a position to implement it effectively and 
profitably. If this Resolution is accepted and a 
committee is appointed, that committee can 
examine which trades or industries can be 
nationalised and once that decision is taken, we 
will be in a position to know how to implement 
the decision—how to mobilise the resources 
and how to train the personnel and then we can 
effectively nationalise that industry and it can 
he run profitably. That is the point which I 
wanted to stress and which the hon. Member 
opposite did not follow. 

SHRI T. S. PATTABIRAMAN: Yo» never 
followed. 
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SHEI MULKA GOVINDA REDDY: 

Government has said that their aim is to 
establish a socialist society and we will 
continue to employ all means and make all 
efforts to see that it is established at the 
earliest. We are really impatient. We cannot 
have patience for centuries to attain that 
millennium. So we are anxious that this thing 
should be done at the earliest and that the 
public sector should expand and the private 
sector should shrink. Otherwise, there is no 
meaning in saying that there will be a socialist 
society, in raising the slogan of socialism if 
we do not attach this much of importance to 
the problem. Especially, the basic industries 
and the foreign trade should be undertaken by 
the State and they should be under the 
monopoly of the State. Therefore, I earnestly 
appeal to the Members of this House that we 
should support this very important Resolution 
moved by Mr. Ram Sahai. 

I support the Resolution. 

SHHI KAILASH BIHARI LALL (Bihar): 
Mr. Deputy Chairman, I thank you for having 
given me this opportunity to speak on thus 
Resolution. 

SOME HON. MEMBERS: Hindi, Hindi. 
% r.M. 
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THE DEPUTY MINISTER OF HOME 
AFFAIRS (SHRIMATI VIOLET ALVA) : Is he 
speaking on the Resolution or is he reflecting 
on Government not accepting this or that? 

SHRI BHUPESH GUPTA: He is speaking 
on the Resolution. He says that democracy 
should be protected and also that the Home 
Minister has not dealt with it. 
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SHRI N. C. SEKHAR (Kerala): Mr. Deputy 
Chairman, I rise to support this Resolution 
moved by Shri Ram Sahai. Many friends have 
expressed misapprehensions about this 
Resolution. 1 feel that this Resolution is very 
timely in the present context of our nation. 
That is what the Resolution has expressed. 
Our Government finds it very difficult to find 
out resources to meet the expenses of the 
Second Plan. Because of that, they have to 
prune the Plan. Now the Third Plan is said to 
be in the offing. For that also the Government 
may require a huge amount. To meet the 
scarcity of resources, the Government has 
started small-scale savings, that is, to collect 
small amounts of money from our people 
from their earnings. At the same time it is a 
question which has been agitating the minds 
of our common people as to why the Govern-
ment refuse to tap the actual resources that are 
there in our land. Every honest nationalist—of 
course honest Congressmen as well as 
nationalists of 
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[Shri N. C. Sekhar.] all shades of opinion in 
our country— is of the view that the foreign 
interests which have been exploiting our people 
for  years together  should  be  tapped from the' 
very bottom.    Now certain friends   say   or  
some   sections  of  our people say that if the 
foreign interest is   nationalized,—when   I   say   
foreign interests,  I   say  with  reference  to  a 
particular interest, namely, the British, and  still    
further with    reference to particular  interests  
in   Estates   which must  be  nationalized—-
then  the  nonviolent  principle   of   India  
would   be , very much affected because it 
would be taken as having gone back on the non-
violent  principles..   At  the  same ■ time they 
are not hesitant in allowing these foreign 
interests  to exploit our people.    I could not  
understand how the aim, which the Congress 
has been airing off and    on, is to.be achieved. 
The   aim  is  to ■ establish   democratic 
socialism.   How are they going to have this 
socialism with a predominant sector  of  foreign  
interests  existing  and : exploiting our people, 
since  socialism means, as everybody knows, as 
every student    of    economics,    politics    and 
social    science    knows,    stopping    of 
exploitation of man by man.    Here a . foreign    
interest    is    unconditionally . allowed to 
exploit  the Indian people , as  well  as  the  
Indian   situation.    At the  same  time  our  
national  Govern-merit, from the other side, is 
exerting every  nerve  to  organise  a  socialistic 
pattern of society.   I do not know how these 
two will be consistent with each ; other.    On  
the one    hand  you    are • allowing foreign 
interests to exist and ' on the other you are 
going to organise a   socialistic   society.    How   
can   you reconcile the one with the other?    I 
can very well understand that in the | present 
situation India needs industrial development.    I 
can very well under- j stand it.   I can also very 
well under- j stand     allowing    our    own    
national monopolists to exist and thrive at the 
cost of the common man.   But what I cannot  
understand  and   gulp   is  how you  can  allow  
the    foreign  interest, which has been 
exploiting our people, to   go   on   unchecked,   
exploiting   our ( situation,  our  economy,   our   
people. 

See, for instance, this small sector of tea 
plantations. Our plantation comes to about 
40.5 per cent, of the world acreage. In the 
other sense it is 40.2 per cent, of the world's 
production. In the sense of acreage it is 
6,33,630—this is approximate acreage—of 
which 5,11,847 acres are either in the Sterling 
companies or owned by non-Indian rupee 
companies. This means that the bulk of the 
acreage under plantation is in the hands of the 
British or foreigners. Take the total number of 
estates. It is 897 according to 1954 figures, of 
which 449 were Sterling companies and 168 
were Rupee non-Indian companies. All these 
companies are managed by managing agents, 
of course non-Indian managing agents, not 
Indians. Let us see the capital. As everybody 
knows, since the Plantation Commission's 
Report is out, every Member of this House as 
well as the other House is well-versed with the 
facts given in the Report. Each and every 
educated, politically-minded countryman of 
India knows these figures. Yet I want to bring 
these figures once again before this House and 
also before those who argue time and again 
against nationalisation of the foreign estates. I 
know, I am quite aware of their argument 
against nationalisation. They fear that 
nationalisation of the foreign interests will 
after all have something to do with their own 
interests. At least they will have this sector as 
a deterrent or as a defence of their interests, 
capitalist interests. But that cannot work for a 
long time. Here what I want to say is this. I do 
not want to tire out this House with figures, 
but in a way the estates, the foreign estates, 
repatriate a huge amount, in crores, as profit, 
net profit from this land to their land of Britain 
at the cost of our people. True, it gives us a 
huge revenue and also it feeds certain sectors 
of our Industry like plywood and engineering. 
But what about the trade? The entire tea trade 
is in the hands of the foreign companies. So, 
also, who auctions this tea in Calcutta and 
Cochin? It is done by the monopoly broking 
houses in Calcutta and Cochin.    Out of the 
six 
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broking houses, only two are Indian. All the 
other four are British.    How much  do  they  
make?    What  capita] have they    invested in 
this    broking business?   What is the profit 
that they have  been  reaping  every  year  after 
these auctions?    I would like to ask the 
Government of India, particularly the Ministry 
of Commerce and Industry,    as    to   why    
they    allow   these interests to trade in tea, to 
have this broking business in tea, irrespective 
of the Indian interests, irrespective of the 
Indian  demand for  money?    That  is what   I   
cannot   understand  certainly. Not  only   they  
hold  a    predominant sway over our economic 
life, but they also exercise political influence.    
And everybody knows that these imperialist 
interests, these capitalist interests in    colonial     
countries     like     South America and Africa,   
exert   immense influence over the respective 
Governments.    Similarly    here    the    
foreign interests   in   these   tea   estates   
exert influence, as they exert in every other 
field,    over    this    Government.    For 
instance, I can tell you that there was a strike 
very recently in Kerala. That strike    was    
predominantly    in    the British-owned     
estates.    You     might have   heard   of  
Kannan   Devan   Tea Estates.    They  own  
1,23,000 acres  of our   precious   land   in  
Kerala.    They have leased    the land for 90    
years. That is going to end within the next 
three   or   five   years.     That   must   be 
ended there itself.   There was a strike. 
Something like 30,000 workers struck work.    
What for?    Was it an illegal strike   or   
unwarranted   strike?    No. That strike was 
quite legal; that strike was    quite    justifiable,    
because    the bonus which they were paying 
for the last five years was not paid this year 
and last year. 

That bonus the workers demanded for the 
last nine months. The estate owners refused 
it. So, to get that bonus from the unwilling 
hands of the British interests, they struck 
work. What did the manager do? I do not 
want to mention the name, since mentioning 
of an individual's name is not justified here or 
it is barred here. That man came to the Kerala 
Govern- 

ment and    said:     'Why    strike?"    In brief, I 
say that the British foreigner came to our 
Government and came not only to our 
Government but also to the  Centre    and tried 
to    exert his political  influence  there,  so  
that  the Centre might bring pressure upon the 
Kerala  Government to withdraw the strike   or   
to    penalise   the    strikers. Finally    the    
management    somehow succeeded in getting 
the police to shoot down  the  workers.    Of  
course,  it is under enquiry.    I do not want to 
say anything further on that subject. Then, 
certain people employed in the diplomatic 
service of foreign countries ran down to Kerala 
to warn our Government  that  unless  they  did  
this   and that,   they   would   do   this   and   
that. This  was    political influence,    which 
these foreign interests exert upon you as   well   
as   the   State   Governments, which we do not 
want to allow.    We do  not    want  to allow  
them    to  go further    with that.    In view of    
the political,   economic  as  well  as  social 
conditions,   we   demand   the   speedy 
nationalisation      of      these      foreign 
interests, particularly   the plantations where  
the  British  interests  are  predominant    at    
the    cost    of    India's interests.   They should 
be nationalised. The Kerala Government 
requested the Central    Government    to    
nationalise them,   but   the   Central   
Government stood in the way.    Otherwise, if 
the Central  Government at  least showed 
willingness,   this   would   have   been 
nationalised earlier.    We say this not because 
of our particular enmity with a  particular  
interest,  but because  in the interest    of our 
nation and    our people   and   also   in   the   
interests   of achieving  the   declared   
objectives   of the   Congress,  the  
nationalisation   of these tea estates or 
plantations owned by   the   foreign   interests   
should   be brought about as speedily as 
possible. 

Then, Sir, either the Minister or the other 
Members on the other side may say that they 
did not swear by nationalisation of all these 
different tea estates. Government and the 
Cabinet took a decision that there should be 
State trading in rice. The Food Minister 
asserted that it will be 
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heard so many assertions, announcements, 
decisions and resolutions. I remember the his-
tory of the Congress resolutions and their 
implementations. I had been in the Congress 
ever since 1929 as an active worker and 
builder of the Congress in my own place. Take 
the Karachi resolution. Which section of the 
Congress explained the meaning of that 
resolution to the people and built up the 
Congress on the basis of that resolution? It is 
not at least the section which is very prominent 
in the Congress today. Take the Faizpur 
Congress resolution aiming at mass contact 
and collective unity. There were lot of 
arguments on that but who tried to implement 
that resolution? The samp is the case with the 
anti-war resolution. Similar has been the fate 
of progressive resolutions and announcements. 
These things exist only on paper and are never 
implemented. 

SHRI H. P. SAKSEN/. May I know what 
right the speaker has to comment upon the 
Congrebs resolutions when he does not 
belong to the Congress? 

SHRI N. C. SEKHAR: Even though I am 
not as old as Shri Saksena I will tell him that I 
am an equally honest and patriotic nationalst 
who fought the British. 

SHRI H. P. SAKSENA: But you have left 
the Congress 

SHRI N. C. SEKHAR: Let the hon. Member 
remain seated. 

I fought the British strenuously, 
perhaps more boldly and heroically 
than the hon. Member. I do not want 
to narrate here my political history. 
If he wants to know it, let him sit 
up with me and I shall explain to him 
how I worked in the Congress, for 
the Congress and how I made the Con 
gress march against the British in my 
place. Anyway, let him not question 
my honesty and y 'riotism. Let him 
be aware of that ' 

With these facts in view, Sir, I fully 
support, not only on my behalf, but on behalf 
of the common man whom I represent and on 
behalf of my Party, this Resolution. 
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SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Sir, I am grateful to you dor giving 
me this opportunity to speak. I am very glad 
that my friend, Shri Ram Sahai, has brought 
forward this resolution. Whether it is 
accepted or rejected or withdrawn is a 
different matter, but actually it has stimulated 
the minds of all concerned, particularly those 
of my hon. friends sitting opposite. I think it 
is a very happy sign that, as in the policy with 
regard to external affairs, here also all the 
divergence, all the difference between this 
side and the opposite side has practically 
disappeared. I am happy to note from the 
speeches that I have heard today, and it is a 
very happy departure, that they are also very 
glad to accept and appreciate the industrial 
and economic policies of the Congress. 

Sir, coming to the resolution itself, I feel 
that so far as the points referred to are 
concerned, there are certain things to be 
enquired into. I entirely agree with my friend, 
Dr. Ahmad, that so far as the principles are 
concerned, so far as our Industrial Policy 
Resolution of 1948 is concerned, so far as our 
economic policy resolution of 1956 is 
concerned, it is accepted on all hands that they 
are the best in the present situation and 
condition of our country, but the complaint is 
that they are not being implemented. I think 
my learned friends will agree with me when I 
say that for the sake of implementation 
appointment of a special committee is not 
required. A committee is required for 
enquiring into certain questions which are not 
quite clear. But when we are agreed so far as 
the objectives, principles and policies are 
concerned, I think there are already two 
agencies to see its implementation. 

One is the Government. The other is the 
Parliamentary Committee on Planning which 
can always see that they are properly 
implemented or not, and it can give its 
suggestions which will certainly be given due 
consideration by the authorities concerned. 

Now, Sir, the other point to which my hon. 
friend, Mr. Sekhar, referred really gives the 
clue as to why in the ultimate analysis we are 
opposed to this resolution. My friend has said 
that so much money is going to the foreigners 
and so much money is going to our 
capitalists. Now it is accepted that in the 
present situation of the country we are forced 
to have money either in the form of loans or 
in some other shape from countries outside 
India. That is not at all a matter which stands 
further argument or discussion, and on which 
there are any two opinions. That is the 
position that we have at present. Having that 
position in our mind, is it right that at this 
stage the Parliament should appoint a 
committee to enquire into this matter, which 
will amount to introducing a policy which 
will certainly scare not only our people but 
scare foreign capital which is coming from 
outside? It is very good to enquire into things, 
but when its implications are so far-reaching 
and so deep, we have to think before we pass 
a certain resolution, although there are certain 
aspects    .    .   . 

SHRI BHUPESH GUPTA: The American 
capitalist, I think, is not exporting socialism 
into your country. 

SHRI AKBAR ALI KHAN: I fully 
appreciate the hon. Member's views, but at the 
same time I fear that he and his friends are so 
much biased against certain things that they 
are more than fanatics. Excuse me for saying 
so. Let us see things as they stand. Don't 
blame the American because he h an 
American, don't blame the Englishman 
because he is an Englishman. In the interests 
of our country, if we can get funds from the 
United States, from England, from 
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[Shri Akbar AH Khan.] outside India, I 
think we must welcome such things—of 
course without strings, of course without any 
reservations, of couise without any conditions 
which will go against the very basic interests 
of the country, and there I entirely agree with 
you. 

AN HON.   MEMBER:      They      are 
entirely without strings. 

SHRI AKBAR ALIKHAN: The other thing 
in this connection that becomes very 
prominent is that we are going on the road 
towards socialism, but let us see that whatever 
concerns we have already taken up run 
properly, and for that purpose we do require 
very efficient staff, highly trained staff, very 
experienced people. It is not the I.C.S. or 
I.A.S. alone who would manage. We would 
like to have trained personnel, we would like 
to have administrative skill for that particular 
purpose. It is that thing which is also very 
necessary. It was in that light that the Food 
Minister yesterday mentioned, that they had 
decided as a matter of policy to have State 
trading in foodgrains, but that they were not 
implementing it because they were working 
out the details. It is much better to take a little 
time and work out a well-planned 'scheme 
instead of doing it in a hurry and withdrawing 
it after a few days' time. 

Sir. these are the suggestions that I want to 
place before you. We are at one with our 
friends opposite as far as the principle is 
concerned. I see neither innocence nor 
mischief in the resolution, nor am I prepared 
to oppose it simply because Mr. Bhupesh 
Gupta has supported it with all enthusiasm. 
That has been the exclusive privilege of the 
Opposition to oppose for the sake of 
opposition. But so far as our party is 
concerned, I can tell my friends that from 
whatever quarter good things come, we will 
welcomp them wholeheartedly. 

SHRI V. PRASAD RAO (Andhm Pradesh): 
Sir, I move: 

"That the question be now put." 

MR. DEPUTY    CHAIRMAN:      The 
question is: 

"That the question be now put." 

The motion was adopted. 

SHRI AKBAR ALI KHAN: The Opposition 
and the Congress are united here. 

THE    MINISTER    OF    INDUSTRY (SHRI 
MANUBHAI SHAH) :    Sir,   while taking part in 
this debate,    I    would like  to  place  before  
the House     the basic   issues  which  have  
been  raised as   a  result  of   this  Resolution.      
As several  hon.   Members  have    already 
pointed out, the policy with regard to the 
objectives to be achieved in this country has  
been very well    defined and in precise and    
concrete    terms. Even in spite of such a clear-
cut and competent definition of both the policy 
and the objectives, it is,    as    several hon. 
Members    rightly    pointed    out, very 
necessary to take a review of the situation  
from  time  to   time     to  see whether those  
desired objectives, the policy and the 
programmes, are being followed in the right 
spirit and in the right direction.    Therefore, 
Sir, while I would not like to deal at very great 
length  with all  the issues that have been   
raised  here  this    afternoon,    I would  place  
before  the  House   three basic  considerations  
in  judging  what the Government and the    
people    of this country are doing   in    order    
to raise  the  political,  social   and  economic 
status and the day to day living standards    of    
the    people      of    this country. 

In respect of the economic and industrial 
policy, as we all know, the policy of the 
Government has been well defined in the first 
Industrial Policy Resolution of 1948 and the 
subsequent amended Policy Resolution of 
1956 and with your permission, Sir, I will 
only read out a few lines in order 
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to bring before the House the    basic 
objectives of this policy: 

"Accordingly, the State will pro-
gressively assume predominant and direct 
responsibility for setting up new industrial 
undertakings and for developing transport 
facilities. It will also undertake State 
trading on  an increasing 'scale." 

Sir, while mentioning the Directive 
Principles of State Policy in the Constitution, 
the Industrial Policy Resolution has in very 
clear terms stated in what direction the State 
will move while this Policy is being framed 
and implemented. It was also rightly pointed 
out here whether the policy-making and 
thinking were being continuously done or not 
and what the machinery was at the disposal of 
the Government and the people of this 
country to frame this policy. 

Therefore, the three basic pointa which I 
wanted to place before this House are the 
policy of the Government, No. 1, the basic 
policy; No. 2, the machinery for policy-
making and thinking on this very important 
subject; and No. 3, the programme of im-
plementation of this policy which is under 
continuous rethinking and modification to suit 
the needs of the country from time to time. 

Coming to the first subject, that is the 
policy of the Government, as the House has 
already discussed here now and in the past, 
recently in Nagpur, the All India Congress 
Committee launched upon a full-fledged pro-
gramme of establishing socialism in this 
country. Even as early as 1931, the Karachi 
Resolution on Fundamental Rights had clearly 
indicated in what direction the Indian 
National Congress wanted the people of this 
country to move forward. Subsequent to that, 
after independence, we once more clarified 
our ideology and thinking on this subject and 
in Avadi, we decided that this country would 
have 

to establish for the welfare of the people of 
this country a socialistic pattern of society. 
Four years after Avadi, in Nagpur we 
reiterated our objective in clearer and firmer 
tones and in complete description as to what 
shall be the methods and programmes to 
achieve this objective and goal. While this 
policy at the political level is being framed, 
the House is fully aware—and as rightly 
pointed out by my friend, Shri Akbar Ali 
Khan— that the highest political forum of this 
country is continuously giving its attention to 
the policy-making part of it. At the political 
level, we have the All India Congress 
Committee and the Working Committee of the 
Indian National Congress which not only take 
into consideration the developments taking 
place all over the country and throughout the 
world, but also the political thinking of the 
groups in the opposition—political opposition 
to the party which has won independence for 
this country and which today hold's the reins 
of the National Government. Therefore, it will 
not be correct to say that the thinking part of 
the policy at the political level is abandoned or 
requires some committee or a group of people, 
a group of economists, a group of sociologists 
or political thinkers to set before the nation 
any new ideas about these objectives—a 
creed, doctrine, dogma or political, social or 
economic thinking. 

Then at the executive level, once the 
thinking part is done, the people will ask, 
"What have been the 'steps taken in order to 
achieve those objectives?" Therefore, as we 
all know, with the first experiment in the 
world on socialism through democracy, we 
ushered in the basic idea of planning in demo-
cracy. I can say—and the whole world knows 
it—that for a democratic country, India can 
claim—and particularly claim—that it was the 
first country to accept planning as the basic 
mechanism in order to achieve the welfare of 
the people of this country. Excepting the 
totalitarian countries where the entire coercive 
apparatus of 



665       Nationalisation of             [ RAJYA SABHA ]           Trades and Industries        666 

[Shri IVL^ubhai Shah.] the State and the 
total plan i>s marshalled with the total 
resources of the people through force and 
coercion it is left to India to share the honour 
to be the first democratic country in the world 
to have democracy ushered in through a 
planned programme of economic and social 
development. Therefore, a Planning 
Commission was constituted in the year 1950, 
three years after independence. Very few 
countries can claim such a privilege of having 
basic ideas on economic and social thinking 
crystallised within the short period of three 
years of independence. And we all know what 
a great success the Planning Commission and 
the ideas of planning have achieved in this 
country. Almost one can say that the first 
success that the planning idea has achieved is 
that the word "planning' has become almost a 
domestic and household word. In every walk 
of life, from the hut, from the village to the 
biggest urban area, everybody has become 
plan-minded and plan-conscious. Therefore, at 
the executive level also, the Government 
possesses one of the fittest instruments on 
national planning which is assisted by panels 
of economists, scientists, sociologists, thinkers 
and various other groups of people. 

Then, Sir, again, in order to guide the basic 
policies of the Planning Commission itself, 
the national Cabinet and the two Houses of 
Parliament are there assisted and associated 
by the State Governments and their legisla-
tures. Therefore, the adequate machinery for 
rethinking, modifying, readjusting or 
expanding the basic policies if and when 
necessary does already exist. 

Here I would like to mention that among 
the various objectives that we have set before 
the nation and which the people of this 
countrv have taken upon themselves, 
nationalisation is an important instrument 
wherever found necessary or desirable in  the    
public 

interest or the overall national interest. We are 
not a doctrinaire people, we are not a 
dogmatic people, we are not wedded to any 
particular dogma or set of ideas in order to 
achieve the desired objective, and yet, 
nationalisation is an important instrument. 
Wherever the Government has felt, wherever 
the political party has felt, that the social 
interest could be best served, by taking over a 
particular instrument of production, trade or 
distribution, it has not hesitated for "a moment 
to do so. The obviou; examples which I need 
not go into are before the House. The 
transpor* services are there and the air 
services were nationalised when the Govern-
ment felt that the nationalisation of air 
services would be in the best interests of the 
country. The life insurance business was 
nationalised when the Government was 
convinced that it would be a fit instrument to 
raise resources and that it would be desirable 
to do so to fulfil the objectives that the people 
of this country have set before them through 
the nationalisation of life insurance business. 
Also, Sir, in order to have a very big plan, the 
massive effort is the Third Plan. To achieve 
what we call generally a self-sustaining and 
self-generating type of economic develop-
ment—to achieve new heights of economic 
and social development—the Government 
decided that on the one hand price support to 
the farmer would have to be given and on the 
other hand, while trying to pump money, the 
inflationary tendencies would have to be 
checked. That made it necessary for the 
Government to consider the taking over of the 
foodgrain trade at the wholesale level. 

Therefore, I am giving these instances to 
suggest and show to the House that at no 
moment of time Government has ever 
hesitated to intervene, and effectively 
intervene, to take over trade or industry or any 
other type of instrument that is necessary 
provided it is considered to be in the best 
public  interest    or    overall 
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national interest. Therefore, I would not like to 
very much strongly differ from my friends, Mr. 
Bhupesh Gupta and Mr. Sekhar, but I would 
urge them to reconsider every time when they 
raise doctrinaire ghost before the country, 
whenever they put before the public, something 
of a repeated slogan, j that we have to judge in 
such a big country with scanty resources and 
the huge manpower, every type of nolicy-
making from time to time from an overall 
angle. It will not be correct to merely get 
wedded to a dogma or a doctrine merely 
thinking that the particular policy or the parti-
cular approach will be the solvent of all the 
economic evils or the social evils before this 
country. 

The third point which I wanted to make is 
that the programme of implementation has 
also to be judged in its proper perspective. 
We have considered in this Industrial Policy 
Resolution the public sector as a very im-
portant instrument of industrial policy. The 
Schedule A industries have been clearly 
denned. Schedule B industries in which both 
the private and the public sectors can 
participate have been clearly laid down, and 
the rest of the economic instruments have 
been for the private people to undertake. 
Even there wherever the State has felt 
necessary, it is going into these fields as just 
now I have mentioned before the House. 

SHEI BHUPESH GUPTA: Do you think 
you are strictly adhering to Schedule A of the 
Industrial Policy Resolution? 

SHRI MANUBHAI SHAH: That is exactly 
our difference with my friends, Mr. Bhupesh 
Gupta and the friends of his way of thinking. 
Wherever a particular scheme—small or 
medium size—comes before the Government 
and where the basic issues are not being 
altered or the basic trends of policy are not 
being deflected, there is no reason to shut out 
one's mind to all the new currents or not to 
look upon a particular problem in its proper 
perspective.     Therefore, one, two 
111RSD—4. 

or five exceptions here and there made even 
under Schedule A should not go to prove or 
otherwise that we have deflected from the 
chosen path, the path which we have 
volitionally and by understanding accepted for 
ourselves. 

Sir, I will now come to the development of 
the public sector. We have been criticized 
several times over the functioning of the public 
sector. I have the good fortune in this country 
to be associated very closely with the public 
sector for the last three years. I know how effi-
ciently some of our factories are working. 
Take, for instance, the Hindustan Machine 
Tools. This factory was designed, with the best 
Swiss technical advice and competent guidance 
that we were getting, to produce 31 machines 
as a target per month in 1960-61, and what our 
boys and technical officers have done— most 
of the Swiss experts have left us; only a 
handful are left with us now—our own Indian 
technicians have produced for us in January of 
this year hundred and one machines. They all 
deserve our heartiest congratulations. I know I 
will be voicing the feelings of this House if I 
convey these congratulations to them on behalf 
of this House that they have done really 
wonderfully. They have exceeded the targets 
three times before two years of the target date. 

Sir, in the Hindustan Antibiotics, we all 
know that before the Pimpri plant was started, 
penicillin in this country was being sold at 
anything between Rs. 1/12 annas per mega unit 
to Rs. 2 per mega unit. This plant was designed 
to produce 24 million mega units per year. In 
the beginning due to several defects the 
production before three years could not rise to 
more than 6 million mega units. We consulted 
many technical experts from outside, tried our 
level best with technical foreign collaboration 
but the production could not go beyond 9 mil-
lion mega units before two years. And what do 
we find today? Due t« untiring   efforts,    due      
to    unstinted 
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[Shri Manubhai Shah.] co-operation 
between the workers and the management in 
Pimpri, the current year's rated production has 
gone up to 34 million mega units. Sir, that is a 
record production, unanticipated by the 
original designers of the plant. The plant 
exceeded the target by 10 million mega units 
before two years of the target date. And what 
is the price and standard of the quality? Sir, 
the quality of the Pimpri penicillin tested by 
all world standards and Indian standards is 
one of the best in the world. And the price 
today has been brought down from Rs. 1/12 
annas per mega unit to ten annas or eleven 
annas per mega unit. That shows that at one-
third cost our boys and technicians and 
experts could produce that very life-saving 
drug which we were importing three years 
before at three times tbe price. This plant has 
exceeded all the targets that we laid before it 
due to the work of our men there in the 
factory. 

I will not narrate the wonderful 
achievement that Sindri has done. Today, Sir, 
we are in a position—we have tendered and 
our tenders have been accepted—to 
Completely fabricate the Rourkela plant to the 
extent of Rs. nine crores. Out of the equip-
ment of Rs. fifteen crores that is going to be 
utilised in Rourkela fertilizer, nitrogen 
fertiliser, Rs. 9 crores worth almost 60 per 
cent., of the equipment—will be fabricated by 
tne Sindri plant by our Sindri experts 
themselves. These are matters which should 
be repeated, which should be remembered, 
because there is a feeling in some quarters in 
this country— when one extreme side is 
talking of taking over and doing everything at 
the State level—there is another section of 
society which does not yet t^ke kindly to the 
activities of this public sector. To these friends 
I want to address. I would ask them to go to 
factories and see their work. These are all 
national projects. They do not belong to one 
individual, yet they belong to  all.      If a    
man    can    go 

with open-mindedness there, he will realise 
for himself that the people of this country—
whether in the private sector or in the public 
sector—can deliver the goods if all the co-
operation that is needed is forthcoming for 
that enterprise. Therefore, Sir, this public 
sector, these public enterprises have been a 
real source of great inspiration. 

There is the same story of the National 
Instrument Factory. What is going on in the 
Bhopal Heavy Electrical Project and the three 
national steel plants to which I will come 
presently? Sir, with regard to Rourkela, Bhilai 
and Durgapur, as this House is aware, two 
years before when the debate was taking place, 
even last year, many doubting Thomases used 
to raise eye-brows whether the plants will go 
into production on the scheduled dates or not. 
And what do we find? We have completed the 
programme. The first blast furnace has been 
fired by the President. The hon. President went 
there only a few days back and both Bhilai and 
Rourkela have started. The Durgapur plant is 
to follow suit very soon and the finished steel 
will be produced according to schedule in the 
course of the next nine to twelve months. This 
shows that even mighty projects the people of 
this country can raise to any height, and that 
the policy itself gives them strength, that the 
thinking on the part of the planners, the 
political leaders and the national leaders have 
generated a new type of self-confidence in a 
country where self-confidence was totally 
lacking in the days of dependence for over two 
hundred, three hundred or four hundred years 
that we were under the British and the foreign 
masters. Therefore, Sir, all these factors have 
to be properly taken into consideration. 

My friend, Mr. Himatsingka, was 
mentioning about the State Trading 
Corporation. I know he did not want to 
criticise it in an unfriendly manner, but there 
have been many misunderstandings about it. I 
can say from the Government that the State 
Trading Corporation has come to a stage 
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when it is going to remain one of our major 
instruments of foreign trade in this country 
whether anybody likes it or not. I know people 
will like it when they understand it—because I 
have found little malice, if at all—if things are 
properly explained in our country. If my 
friends will like to look into the working of 
the State Trading Corporation, because we are 
closely associated with it, I can assure them 
that the overall export trade in the iron ore, in 
manganese, has gone up as a result of the 
State Trading Corporation's activities. It may 
be that the world recession has in many cases, 
sometimes in a particular month or a period, 
depressed the quantitative export for some 
time. But above all, as a result of the 
intervention of the State Trading Corporation, 
we have been able to increase in many items 
the export trade of India. 

The second thing which the State Trading 
Corporation has done is, what we call, the 
regulation of prices. As you know, Sir, many 
times questions are being put in this House 
that copper is scarce, fertilisers become very 
expensive, sometimes some basic things 
become very expensive. The State Trading 
Corporation in importing such things through 
the State— caustic soda, soda ash, all the 
basic things which I have mentioned—has 
become a big regulator of the prices of these 
commodities. That is one of the basic 
functions, one of the most important 
functions, that has been assigned to the State 
Trading Corporation. Therefore, the State 
Trading Corporation has become in the field 
of the public sector, in the field of industries, 
of gigantic projects, in the field of 
international trade, one of the most vital 
instruments of public policy in this country. It 
has got to expand progressively every year, 
and it is so in most of the countries of the 
world because these scores of commodities, 
these vital commodities, cannot be sponsored 
always through the efforts of the individuals. 

Sir, I will not take more time of the House.   
I tried to place before the 

Mover of this Resolution and before the hon. 
Members the basic points of the national 
policy as they are mentioned in this document 
and as enshrined in the Constitution of India, 
which has been further elaborated by the 
different resolutions of the political party in 
power, and also by the Planning 
Commission's own desired objectives as 
mentioned in the Second Plan which would be 
further mentioned in the Third Plan. For poli-
tical thinking we have the fittest instrument 
that can advise us from time to time as to what 
action has got to be taken, and on the 
programme side, as I have already mentioned 
before the House, the programme is going 
apace, and we shall not in any way slacken 
our efforts. We shall see that the public sector 
expands whenever and wherever necessary in 
the public interest. And even nationalisation, 
if I may repeat it, we have considered to be an 
important instrument, of course, wherever 
necessary and desirable in the overall national 
interest. 

With this explanation with regard to the 
basic policy of the Government and the 
implementation of the programme, Sir, I have 
no doubt that the hon. mover will perhaps 
consider withdrawing his resolution. Thank 
you, Sir. 

SHRI PERATH NARAYANAN NAIR 
(Kerala): Sir, the hon. Minister has referred to 
the Hindustan Antibiotics and its great 
achievements. May 1 know why the 
Government have thought it necessary to 
invite mercks with about 60 per cent, of the 
shares allotted to it, if we have done so well in 
the public sector at the Hindustan Antibiotics? 

SHRI MANUBHAI SHAH: Sir, I am glad 
that he has raised this point. The programme 
of drugs is an enormous programme, 
involving a large number of items, which is 
being implemented by us through Soviet 
collaboration. There are also a number of 
items outside this programme which were 
being manufactured in the past and which are 
being   manufactured   at   present 
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different collaborations. In the field of drugs 
there are certain private sector industries also, 
and there is no reason for us either to prevent 
them or to discourage them when they want to 
expand their activities, of course,  in  the 
public interest. 

Then,   Sir,   regarding   the   Mercks' 
combination with the Tatas   .   .   . 

SHRI V. K. DHAGE (Bombay): Sir, the hon. 
Minister, on a previous occa- I sion, had stated 
that there were a j number of other firms which 
were j producing penicillin and these drugs, i 
Would he kindly enlighten us as to what those 
firms are? 

SHRI MANUBHAI SHAH: The i Alembic 
Chemical Works and also the Standard 
Chemical Works. I might point out that there is 
a plant for the j manufacture of 10 million mega 
units ! of penicillin. But apart from that, Sir, j 
penicillin is not the be-all and end-all of all 
basic drugs. There are other drugs also including 
alkaloids and various other types of herbal 
drugs. At this stage there is a vast field in this 
matter. There are so many projects like Pimpri 
and other plants with which we are proceeding, 
one of them with German collaboration also. 
There are Russian-aided five projects also. And 
yet many more efforts will have to be made by 
the people of India in order to see that this 
country becomes self-sufficient in all basic 
drugs in the next five or six years. 
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*The Resolution was, by leave, withdrawn. 

RESOLUTION REGARDING AP-
POINTMENT OF A COMMITTEE OF 

MEMBERS OF PARLIAMENT TO 
EXAMINE EXISTING GOVERNMENT 

RULES, REGULATIONS AND 
EXECUTIVE ORDERS WITH A VIEW 
TO ELIMINATING DISCRIMINATION 

IN GOVERNMENT SERVICE. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I suffer from a handicap. Sir, I move the 
following Resolution: 

"This House is of opinion that all rules, 
regulations and executive orders of 
Government which result in or encourage 
discrimination, political or otherwise, in 
Government services and State 
undertakings should be annulled and that 
Government should appoint a Committee 
of 30 Members representing both Houses 
of Parliament to examine the existing 
Government rules, regulations and 
executive orders and to make 
recommendations for the purpose." 

*For text of Resolution vide col. 571 supra. 


